
CENTRAL ADMINISTR/^TIVE TRIBUNIIL /
PRINCIPAL BENCH

0»A. NO. 9R7/lqq:^

Nau Delhi this the 22nd day of f^ebruary, 1996 ,

HON'BLE SHRI JUSTICE P.K.SHYA MSUNDAR, ACT, CHAIR mN
HON'BLE SHRI K, fliTHUKUmR, I^EfOER (A)

1, R, 3, Bohra S/0 L, 3, Bohra
2, Joet Singh S/0 Pljnna Lai
3, Biahamber Singh 3/0 Dev/ia
4, N, S, Nogi 3/0 P.S.Negi
5, H. L. Gulati 3/0 3. R. Gulati
6, Bansi Lai 3/0 Amir Chand

• fUP a Nautiyal S/0 S,R,Nautiyal
8, 3, P, Roy S/C G,P,Roy
9, Shyam Singh 3/0 Amar Singh
10, Lalit l^han Sharma 3/0 J,N,3harina
11 . Pitambar Dutt 3/0 Ram Singh

(All Working as Asett, Foreman/
Chargeman-I/Chargeman-I I withI.R.D.C,, QehradSn)

( None present )

-l/ersus-

1, Union of India through
the Secretary, Deptt. of
Research 4 Development,
f'inistry of Defence,
South Block, Neu Delhi,

2, The Director-
Instruments Research &
Development Fstablishmont,
Raipur Road,
Oehradun.

3, The Director,
Defence Flectronics,
Applications Laboratory,
Raipur Road,
Dehradun-24B008.

( None present )

Appli cants

Respondents

order (oral)

Shri Dust ice P, K, Shyamsundar —•

Wo have a letter by Smt . Simla Gulati, U/0 late
Shri H, L. Gulati, D-157, Nehru Nagar Colony
Dahradun. Shri H. L. Gulatri, ona of tha appUoanta
herein. The latter says that Shri H, L. Gulati is
dead and that the L.R., namely, Smt. Simla Gulati,



/as/

- 2 -

doBs not uiah to contest this case further. In t

view of the matter, ue think it unnecessary to

pursue this matter.

2. This application accordingly stands disposed of|̂
finally with reference to all the applicants.

( K, Mjthukumar )
fiember (A)

( P. K, Shya^undar )
Acting Chair nan


